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T PHE ASDAMAN AND RICOBAR 13LANDS
(ADMINISTRATION) REGULATION, 197
Mo, 4 oF 1974

Promulgated by the President in the 1hirtieth Yedr of the Republic
of Iudiu.

A Regulation to make provisions for the administration of the Union
territory of the Andaman and Nicobar Islands and for matters connected thesewith

In exercise of the yowers conferred by article 240 of the Constitution, the
President is pleased to promulgate the following Regulation made by him :—

CHAPTER 1
Prwtatixany

l. (1) This Regulation may be called the Anduman and Nicobar Islinds
{(Adnunistration) Regulation, 1979. -

f
=

(2) 1t exzends to the whole of the Uunion territory of 1he Andaman and
MNicobar Isiands.

J?.“z, It rhell come into torce on such dute as the Central Government may,
by roaulication 1n the Ullicial Gazette, appoint.

t. In this Regulation, unless the context otherwise reqyires,—

(1) “Admiristrator” means the sdministrator of the Upion f utory
of the Anduman and Nicobar lslands appointed by the Presides” aisr
article 239 ol the Cunstilution;

(b) “Oflicisl Gazctte” means the Andamans Gazetle;
(¢1 “Panchayat’ means o Geam  Paschayae constituted uwoder secltivn
bI oo tie Andaman o nd Nicobar Istends Gram Panchayas Legulation, 19615

Short tile,
tent  and
menC:ment.

Definiti ns,

ex-
eoni-




Conatitution
of PL‘:I.le;Jh
Council and
its composi=
tione

Cesuer of
pemberehip
in certain
cagese

2

: (d) "Pradesh Council" means the FPradesh
Council constituted under section 3;

_(o) wUnion territory® means the Union
turritory of ihe andaman and Nicobar 1s lande.

CHAPT it Ti
PRApESH COUNCIL

3, AS BoOn as may be after the commencement |
qof this fegulation, there shall be constituted -
4 Pracesh Jouncil for the Union territory
consisting of—— J

(a) the Administrator;

(b) the membuor of the House of the People
ropresenting the Union territoryj

j_
Z(a) the Chairman of the Port Blair

Municipagl Board or, if such Chairman is a
salurled servant ot Government, the senior

Vice Chanirman of the said Board;

(d) QL twenty five Per50n§7 to be elected
or nominuted from the aroas of the Union
territory epecified in column (2) of the
Table below paragraph 1 of the First Schedul.,
in the manner gpecified in that Schedule;

(e) one porson, belonging to any of the
geheduled Tribes of Andamanese, Onges and
Shompens to be nominated by the Administratqs
and

(£) cne woman to be nominated by the
administrator if no woman becomes a member (i
the Pradash Council undor any of the forgoili.
clavses.

4. A person who is a member of the Pradash

Council undexr clausse (a) or clause (p) or olaus:

(c) of section 3, OT who is elected or nominatel
ns a member under clauaa (d) of the said sectian
shall cease tO be such membex when he ceases tg
be the Agm nistrator, @ membexr of the House of &
People, ‘L the Chairman of the Port Blair Munig i
Board or, the 8 nior Vice Chairman of the Port b
Municipal Bear a8 the case may be, ceases to
nhold the office, if any, by virtue of which he
was alected or rominated as @& member of the Yrpv
Councils :
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5 A person shall be disqualified for being nominated or elected as, and
Jor being, u mwwmber of the Pradesh Council if he has incurred or 1peurs any of
the disquulifications spectlied in section 13 of the Anduman and Nicobar Islands
Gram Panchuyals [Repulation, 1961

Provided that a person shall not be aisqualiiied under this secton merely
on the ground of his liotding the oflice by virtue of whieh he becomes, or has
been raminated or clected us, such meler.

6. The Pradesh Couneil, unless  sooner dissolved, shall coatinue for four
years from the date appointed for its first meeling «nd no loager, and the expira-
lion of the said perid of four jears Nl uperate a8 a dissolution of the I'radesh
(‘ouncil :

Provids 4 that the Administrator miY, with the previeus approval of the
P-esident, by arder in writink, extend the said period by & pe wod or periods
not exceeding one rer in the aggregate, ind every such order Ghall be notdied in
the Oflictal Gozelle-

=~ 1) A member of the Pradesh Conacil elecied or nominated under clause
(d) or clause (2 ol chuse 1) ofigeglion 3 may resign his oflice us such member by
iptimaling 1 writing his intention 1o do 0 10 tbe Administrator and such
resignation shall tske cllfect from the date of 1ts receipt by the Administrator.

(2 A castal vacancy in the membership of the Council under clause (1) or
clause (e) or clau=e (1) of section 3 shall he filied by election of npomination, as
the case mway be 104 cordance with the: provisions of this Regulation :

Provided that o member elected or nomin wted under this sub-section shall
hold offi-e only for the remainder of the tern ol oftice of the member 1n whose
place be is elected or nominated.

4. Every member (other than the Administratory of the Pradesh Council
shall, belore taking Niis seat, make and  subseribe belore the Administrator or
some perun wppoint: Jdn that beha'f by hum, an i the Admipistrator shall before
taking his seaf, make and subscribe hefurs some petson appointed 10 that behalf
by the Central Government, an oath or affrrmation according to thz form sct out
for the purpose i the Second Schedule.

g, No act or proceeding of the Pradesh _Cuuncil shall be invalid by reason
only of the existence of any vacadcy among s members or of any defect in the
y ! : ¥ y
constitution therzof.

4 of 1961,
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(1) The A Iministrator skall, from. time (o lime, summon the Pradesh Scs ions of Ccun.
Council to meet at such time and place as he thinks Hit, but s'x mouths ~ shall not o
intervence between ils last sitting in one session wnd the dale appointed for 1its

lirst sitting i (ne next sessioh.
(2) The Administrator may, from lime 0 tine,—
(@) prorogue the Pradesh Cuuaci ;
(D) with the approval of the President, dissolve the Pradesh Gounetl.

1. (1) Tie Pradesh Council may discuss and make recommendations to the Fuocuons of
Adminisuator on= Pradesh Council-

L]

(u) muatters of wdministration, reluting to the Union t rritory, involving
general questions ol policy and schemes of development in s0 far as hey
relate to matters enumerated m the State List or in th: Concurreat List in
the Sev nth Schedule to the Coanstitution ;

(b) the five-year plans and annual plan propusals for the development
of the Union ternitory ; :

(¢) the estimated receipts and expenditure pertaining to the Union
territory to be credited o, and to be met from, the Consolidated Fund of
India ;

(d  proposals for undertaking legislation for the’ Union territory with
_respect 10 any of the matters enumerated in the State List or in the Con-
currbint List i the Seventl Schedule Lo the Constitution ;
(¢) any other matter which the Administrator may refer to the Pradesh
Council for consideration and advice.

(23 Subject to rules regul iting the procedure of the Pradesh Couacil ard
subject o ihe discretion ol (he Administrator to refuse 1o give information or 10
allow di=cu =100 v any sibject -in the public interest, cvery member of Lhe
Pradesh Council shall have the rig it to nsk uestions oi matters ol public interest
enunierated in the state List o in the Concurrent List in the Seventh Schedule to
e Cogsbuiida i so e assueiimatic relate o Uhe Uaidn tarrtory.

12, (1) 1 he Admiutstrator shall presele at the meetings ol she Piadesh Adminitralor Lo

: preside vver moee-
Council. tings ol Pradesh

Council.
' (2) During the absence ol the Administrator from uany mey ting of the

Fradesh Counci!; such parson as the Administrator nuy desipaule from = a penel

prepared by him From amongst the electad members ol the Pradesh Council, shatl

preside at such jeeting.

1%, (1) Subject to the Provisioss of this Regulatisn and 1o the rules and r"'}“:l“ﬁsg“"’"
3 b 2 s [c I M=
standing orders regulating the procedure of the Vradesh Council, theie shall be L;r-

freedom ol specch in the Pradesh Council

(2% Neilliar the Administrator nor uny other member of the Prudesh Counct!
shall bes Lable vyaay proceedings in any court i respect-of unything said in 1be
Council or anv committee hereof and no person shall be so Hable i respect of
publication by or under the authority of the Council of any report, paper, of
procecdings. '

14. ldvery member of the Pradesh Counril other then the Administratcr shull Saliries und al-
be entitled to receive such galary or allowances ur boll as the Administrutor may, 1{;:“1‘]'[’1‘:’ of
with the approval of the President, by order, determinc. i

iy

tacilly The Pradesh Council msy make rules and standing orders for tules ol preees
regulating. subj -et to the provisions of this Regulation, 1's procedure and the dure
conduct of its busingss.

(2 Until oy cules or standing orders are made under sub-tcction (1), the
procedure of the FPradesh Council and the e nduct of its business s_lml‘. be
regulated 10 uccordante with such generair special orders as tie Adminlstrator

may mant. ‘ :
16. No di-cussion shall take plice in he Pradesh Couveil with pespeet 10 Itestriction on
the conduct ol &y e EEle Sl e my LU E s ol o Bhely Courpts da 'he “1"“1" “‘:'>1""
. . v duy
disclirge « I his dnlits. arenits:

o ' . " . t < . Eanl <
(7. ¢4} The validity al any procezdiips m the bradesl, Councd shall nol Courts net to
be called in Guestion on e graut d of auy alleced 11 cularity of procedure. poquire into
‘ ; proecaing uf
brade:-h Coun-

ek
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Appointmant
of Counsallors,
theixr torm of
office, etcs

Functions
of Counsellors.

(2)- No member of the Pradesh Council

in wihow powers are vesSted by or under

this hegulytion for rougulating the procedure
., ox the conduot of business of ox for

maintaining oxder in, the Council shall be

subject to the jurisdiction of any ocourt

in respect of the vxercise by him of those

POWErS e

CHAFDRE TTT

COUNSELIURS
L]
180 (1) Subject to the provigions of sub-
g tiom {7 ) the _Administrator may appoint
nglve persons/ as Counsellors from amongst
the members of the Pradush Council referrad to
in clause (d) of section 3.

1
Z:(2) of th §0unsellera uppointed under
sub~saction ? least one Counsellor

shall be a member of any of the Scheduled
Iribes from the Nicobar group of Islands
and at least two Counssllors ghall be from
the andaman group, of Islandués

(3) A Counsellor shall hold office
during tie pleasure of the Administrator.

(4) Before a Counsellor enters upon his
office, the administrator shall adwminister
‘to him the oaths of otfice and of secrecy
according to the forms aset out for the
purpose in the Third Schedule.

(5) Every Counsellor shall be entitled
to receive such selary or allowancug or
both as the Administrator may, with the
approval of the President, by order,
determine.

19 (1) The Administrator may, from time to
time, consult any Counseller or all the Counsellors
on any matter relating. to the administration of
the Union territory and any views exprecsed by tlLe
Coungellor or Counsellors on such matters shall be
recommendatory in nature.

(2) The Administrator may make rules
defining the procedure to be followed for
consulting the Counsellors.
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9¢, (1) The Administralor may, by l_lol'lﬁu'dliou in the Oflicial Gazetle,
make Tules to carry out the purposes of this Regulation.

(2) lo particular, and without prejudice to the gencrality ol the foregoing
poOWer, such rules may provide for w1 or any of the fol owing Imatlers, name e
(a) the procedure 10 be followed for consulting the Counsellors
under sub-secuion (2) of section Ji
(b) any other matter for which rules are, in the opinion of the
Administrator, 10 be made under this Regulation.

PR AT R L SCH L DULE
[See seetion 3 ()]

MANNER [N Wi PLRSONS SILALY, BE KLECTED OR NOMINATED o LIEE

Praoesi COUNCLL g

1. For the purposes ol election orf pomination of members of the Pradesl.

Council under clause 1d) ol section 3, the numbtt of persons 10 yepresent the
reas specified 1n column (2) of the Table below shall be a® specified i v
corresponding calry in columu (3) of the said Table. i

Il‘;\ “I; ‘1 .

e

e s T 1 d _
S, MNo. Areds No, of person
(1) (%) ; (43
£ _____.__—-——-,,_,_—-—_7-_#.—#- AT e e e e s
i Diglipur Tulisl 0
2 Mayubundet Palisil 2
o Rungal | atisil y ; ; i
4 \rens within the jurisdiction of e Port Blair #es
Municipi flourd . ‘ g)’J
5 Por Blaic Tahsil [;nuiudin;_' areas vovered by the
part Biam dumeh al Board) 3
[ [errsT gun] Toilisek 3
T Cine !.\Hlf(xlwl' Tnlll‘_ll i {
b Nug cowri Tansil ¢ veluding Greal Nicobar 2
Y (ireal Nicobur |
= L & e i
B e
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2. {1y The pur!—{)nsjo represent the uress within the _juri:;d‘xc—li:)n of the
Port Blair Muvicipal Board in the Pradesh Council shall be eiceted by the
members of the suid Municipal Board trom amengst themselves.

Ls

() Subject to the provisions of sub-paragraphs (3) and (4), the representa-
tives of any arca, othgr thun the area within the jurisdiction of the Pert Blaic
Municipal Board, shall be electe by an electoral collge concisting of the
b rachuns of all tee Fanchayats inthe Uvion tenitory trem smongst the Pradbans
ol the Panchayats in thav areas ™ 4 o i)

(3) The representatives of any arca in the Nicobur groun ol lelands, other
than the -neat Nicobgr arca, shall, until Panchayats are coastituted in any
such urea, be elected -by an electoral college consi=ting of all the Cuptlains of
Tribals in the Union terrtdry from @mopgst the Captoius ol lribals in that
area 7 s ; = . v > . ;

1)V he representative ol the Grent Nicobar area shall, vntil Panchyats are
constiuted in that area, be nomivated by 1he Cential Government. i !

Muonner of
clection or
nopibition to
Pradesh Coun-

Crlruin yatioe
aftd>,

Fxplanation 1.—1o this pai cpraph and i paragraphs S agd 4, represeatatives’.

in relution to any area mea.s the persun to Jepresent that area in the Prades)
Council.
. ; e b . Bk y ;
Explanation 2.- 1n "this paragraph” and in paragrsph 3, the ¢xpression

“Captans of Tribals” includes “Chiet €aploins of Tiibals™

: ¢ t
3. If the Pradhans of the Panchayiatsor, as the. cuge raay be, the Captains of
Tribals fail to e¢leet the representatives ot any arei, the represcututives of that
arca shall be nowinated by the Central Govezrnment. * SR :

*4. The clection of the ‘representatives shall be by show of hands and shall
be conducted by such person as the sAdministrator - may, by notification jn the
Oflicial Gazette, authorise 10 this Beliplf ke S . . A S -

THE SECOND SCHEDULE

(See Section 18)
Foudt or Uatit 01 AFFIRMATION T0O BE M Vi BY 8 MEMBER OF P E
Frappsi Couxciy

“], A B,a member of the Pradesh Council for the Union territory of
sweur in the name of God.

the Andaman and N cobar Islands, do — — o ilan
solemnly allicm

| will beae tive faih and allepiance 10 the Constitution ol India as by law
exts blished, tha 1 will uphold the sovercinnty and integrits  of India and that
| walt fuithully dizcharge the duly upon which 1 am about to enter.”

THE THIRD SCHEDULLE
See Section 18 (4]
Fora 0F QaTit 0p JrrFICE roR A COUNSELLOR

swear in the name of God
o1 A B, do ‘ that 1 will bear true faith and
solemuly affirm
allegiance to the Constitution of India as by law estublished, that I will uphold
the sovercigntly and integrity of Indis, that 1 will faithfully and conscientiously
discharge my duties us a Counseilor 1o tie Admipistrator of the Union territory
of the Andaman and Nicobar Islands and that 1. will do: right w all manner
of peo & in accordance with the Constitution and the law, without lear or
favour, ailection or il-will.” ;
Fory or QAri 0F SECRECY FOR A CoxNsELLOR

swear in the name of God
«f, AB, do that I will not, directly or io-
solemnly aflirm

directly, communicate or reveal (o any person or persons any matter which shall
be brought under my consideration or shull become kuown to me as 4 Counsellor
to the Administrator of the Uunion territosy of the Andaman and Nicobar
felunds except as may be required for the due discharge of my duties as such
Counscllor.” amnt e o - -

~
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—1 Usauswd i%e publication in the Gazette of India Extraordinary,

Poart L, Segrion 1 on Jebewl P§T9 and the some republished in

the andaman and Nicobar Gazette, Extra.Dos 60 dated 2nd July,.

1975
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"Under sub-seetion (3.)ef smection 1 of the,

- e

: ~

Logulation (4 of 1979), the Central Govexrnment
npointed the 15th day of April 1981 as the date

on which the said Regulation caused into force

in the UeBe of.A & N Iaslonde vide GOI, Ministry

of Home Affair's Notification No. U=11023/1/77-U2L
dated 30th Maxch, 1581 published in the JaxlN Gazette
Extraordinary No. 3 dated 10th April 1981 vide
admn's Notification No. 3/81/8-15/80-legal IIX
dated the Suxhcidaredm 10th April, 1981.

Substituted by se. 2 of Regulatiog 1 of 1982
published im Gezette of Indis Bxtraordinary, Part II,
Seotion 1, dated 7th pecember, 1982 and caused into
Yorce from tho First Day of January, 1983 mas the
date appointed by tho Central Govte vide their
lNotification Noe U=11023/1/82-UTL dated 29=12.1982
and both tha[ﬂugulation and notificaticn thereto
republished in the A&l Gazette dxcrau:dinary No.164

dte 31=12-1982.

Subgtituted by s. 2 of Regulation No.1 of 1%561
paused into force at once which published in the
Gazette of India, Extraordinary, Part II, Section I,
dated - 25th March, 1981 0 5t

Jubstituted by se ¥ of Regulation No.1 of 1982e

Substituted by se 3(a) of Regulation No.1 of 1981.
Substituted by s« 3(b), ibide
Substituted by s 4, ibide






